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| PART IV
Acts of the Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 30th December 1965 is hereby published for general information.

Ll

SUMANT M. VIDYARTHI,
Secretary to the Government of Guijarat,

Legal Department.
GUJARAT ACT NO. 39 OF 1965,

(First published after having received the assent of the Governor in the
“Gujarat Government Gazetle” on the 3ist December 1965.).

An Act to establish and incorporate a teaching and affiliating University in the
: State of Gujarat to be known as the Saurashtra University.

o m—
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It is hereby enacted in the Sixteenth Year of the Republic of India as follows : —
CHAPTER I
PRELIMINARY

1. (f) This Act may be called the Saurashtra University Act, 1965. Short tit]
i e and thmel
CENen &,

{2) This section shall come into force at once.
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(3) The State Government may, by notification in the Official Gazette, direct

that all or any of the remaining provisions of this Act shall come into force
on such date or dates as may be specified in the notificarion.

Definitions, 2. In this Act, unless the context otherwise requires,—
(1) “affiliated” means affiliated under section 5 or 34;
(2) “approved institution” means an institution approved under section 37;

(3) “college” means a degree college or a college teaching courses leading
to a degree;

(4) “degree college” means an affiliated college which is authorised to
submit its students to an examination qualifying for any degree of the Uni-
versity;

(5) “head master” means the head of a high school;

(6) “high school” means a high - school which has been recognised as a
full-fledged high school by the Director of Education, Gujarat State, or by an .
officer avthorised by him in this behalf;

(7) “hostel” means a unit of residence for students* maintained or recognised
by the University under this Act;

(8) “Principal” means the head of a college;

(9 “recognised institution” means an institution recognised under sec-
tion 36;

(10) “registered graduate™ means a graduate registered under the provisions
of this Act;

(I “secondary teachers” means such class of teachers imparting mnstroc-
tion in high schools as may be declared to be secondary teachers by the
Statutes;

(I12) “Statutes™, “Ordinances”, “Regulations” and “Rules” mean respectively
the Statutes, Ordinances, Regulations and Rules made under this Act and for
the time being in force;

(13) “teachers” means professors, readers, lecturers and such other persons
imparting instruction in the University, an affiliated college, or a recognised
institution or an approved institution as may be declared to be teachers by the
Statutes;
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(I4) “teachers of the University” means teachers appointed or recognised by
the University for imparting instruction on its behalf;

(15) “University” means the Saurashtra University constituted under this
Act;

(I16) “University area” means the areas specified in the Schedule;

(I7) “University centre” means a centre where post-graduate studies are
imparted as determined by the Statutes, Ordinances, and Regulations made in
that behalf;

(18) “University college” means a college which the University may esta-
blish or maintain under this Act or a college transferred to the University and
maintained by it;

(I9) “University department”™ means any post-graduate or research institu-
tion or department maintained by the University.

CHAPTER II

THE UNIVERSITY

3. (I) The Chancellor, the first Vice-Chancellor of the University and the Incorpors-
first members of the Senate, the Syndicate and the’ Academic Council of the Uni- %‘“ﬁvzﬁt};
versity and all persons who may hereafter become such officers or members, so 3
long as they continue to hold such office or membership, are hereby comstituted
a body corporate by the name of “The Saurashtra University”.

(2) The University shall have perpetual succession and a common seal, and
may sue and be sued by the said name.

(3) The University shall be competent to acquire and hold property, both
movable and immovable, to lease, sell or otherwise transfer any movable or
immovable property which may vest in or be acquired by it for the purposes of
the University, to raise loans on the securities of its assets and to contract and
do all other things necessary for the purposes of his Act:

Provided that the power to raise any such loan shall be exercised after obtain-
ing previous permission of the State Govermiment.

(#) The headquarters of the . University shall be at such place as the State
Government may by notification in the Official Gazette, specify.

4. Subject to such conditions as may be prescribed by or under the PIOVi- g e of the
sions of this Act, the University shall have the following powers, namely : — University,

I to pmvide for instruction, teaching and training in such branches of
learning and courses of study as it may think fit, and to make provision for
research, advancement and dissemination of knowledge:
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{2) to make such provision as would enable affiliated colleges, recognised insti-
tutions and approved institutions to undertake specialisation of studies;

(3) to organise common laboratories, libraries, museums and other equip-
ment for teaching and research;

(4) to establish, take over, maintain and manage colleges, departments,
centres and institutes of research or specialised stodies;

(5) to institute professorships, readerships, lecturerships and any other posts
of teachers required by the University;

{6) to appoint or recognise persoms as professors, readers, or lecturers or
otherwise as teachers of the University;

(7) to lay down the courses of imstruction for the various examinatioms;

(8) to guide teaching and research work in colleges, University departments,
University centres or recogmised institutions;

(9) to institute degrees. diplomas and other academic distinctions;

(I0y to hold examinations and to confer degrees, diplomas and other
academic distinctions on persons who—

(o) have pursued approved courses of study in the University or in an
affiliated college unless exempted therefrom, in the manner prescribed by
the Statutes, Ordinances, Regulations and Rules and have passed the exami-
nations prescribed by the University, or

(b) have carried on research under conditions prescribed by the Ordinances,
Regulations or Rules;

(ID) to confer homorary degrees or other academic distinctions in. the
manner laid down by the Statutes;

(I2) to grant such diplomas to, and to provide such lectures, mstruc‘tfuﬂ
and training for, persons who are not enrolled studenis of the University, as
may be determined by the Statutes, Ordinances, Regulations and Rules;

(13) to admit educational institutions to the privileges of the Ummt}'
0T and to withdraw such privileges;

(14) to inspect colleges, recognised institutions and approved institutions,
and to take measures to ensure that proper standards of. instruction, teadnng
or training are maintained in them, and that adequate library and laboratory
provisions are made therein;
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(15 to control and co-ordinate the. activities of, .and. to gwe financial aid to,
affiliated colleges, approved institutions and recognised institutions and to regu-
late the fees to be paid by the students in such colleges;

(I6) to hold and manage trusts and endowments and to institote and a'a::aﬁ
fellowships, travelling fellowships, scholarships, studentships, exhibitions,
medals and prizes;

(I7) to make special provision for the spread of University education among
classes and communities which are educationally backward;

(18) to lay down courses of study to meet the requirements of rural planning,
development and reconstruction and to provide for imstruction, teaching and
training in such courses;

(19) to make special provision for disseminating knowledge and promoting
arts and culture;

(20) to fix, to demand and to receive or recover such fees and other charges
as may be prescribed by the Dfdinanwh;

(2I) to establish, maintain and manage hostels;

(22) to recognise hostels not maintained by the University, to imspect such
hostels and to withdraw recognition therefrom;

(23) to co-ordinate, supervise, regulate and control the residence, conduct
and discipline of the students of the University and to make arrangements
for promoting their health and general welfare;

(24) to co-ordinate, supervise, regulate and control the conduct of under-graduate
teaching and of post-graduate and other research work and teaching in the
affiliated colleges, and the institutions recognised or approved by the Univer-
sity;

(25) to instifute and manage—

(a) Printing and Publication Department;
() University Extension Boards;
() Information Bureaux; and
(d Employment Bureaux;
(26) to make provision—

(e) for extra-mural teaching and other recogmised aciivities;

{b) for physical education, National Cadet Corps and military training;
() for students’ unions; and

{(d) for sports and athletic activities;
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(27) to co-operate with other Universities and authorities in such manner
and for such purposes as the University may determine;

(28) to promote the development of the study of Gujarati and Hindi in
Devnagari script and the use of Gujarati or Hindi in Devnﬂ-,gan script or both
as a medium of instruction and examination,

(29) to make arrangements for {raining for competitive examinations for
recruitment to: the services under the Union and State Governments;

(30) to do all such acts and things whether incidental to the powers afore-
said or not as may be requisite in order to further the objects of the Univer-
sity and genmerally to cultivate and promote Arts, Science and other branches
of learning and culture.

Jurisdiction 5. (I) Mo educational institution within the University Area shail, save with
:;':n 'f:""pn the sanction of the State Government and the University, be associated in any
vilages. way with, or seek admission to any privileges of, any other University established
by lam.

(2) Any such privileges enjoyed from the Gujarat University before the date
on which this section comes into force by any educational institution situate
within the University Area shall be deemed to be withdrawn with effect from
such date.

- {3)  With effect from such date all educational institutions admitted to the
privileges of the Gujarat University and situate within the University Area shall
be deemed to be admitted to the privilepes of the University, and the Univer-
sity shall, as far as may be possible and consistent with this Act, admit such
institutions to all such privileges as they had from the Gujarat University imme-
diately before such date.

($) Any educational institution in the State of Gujarat situate outside the
University Area or in other territories outside the State may, subject to such
conditions and resfrictions as the University and the State Government think fit
to impose, be admitted to the privileges of the University.

{5) The State Government may, by notification in the Official Gazette, direct
that this Act shall cease to apply to any area included in the University Area
and on such date as may be specified in the notification; and on and from the
said date all the educational institutions situate within the said area shall cease
to be associated with and to enjoy the privileges of the University.

Doty 6. (I No person shall be excluded from any office of the University or from
open to all membership of any of its authorities or from admission to any degree; diploma
mﬁf_ or other academic distinction or course of study on the sole ground of sex, race,
m class, creed, caste, class, place of birth, religious belief or political or other opinion :

opinion.
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Provided that the University may, subject to the previous sanction of the State
Government, maintain, affiliate or recognise any college or institution exclusively
for women, or reserve for women or members of classes and communities which
are educationally backward, seats for the purposes of admission as students in
any institution maintained by the University.

(2) It shall not be lawful for the University to impose on any person any
test whatsoever relating to sex, race, creed, caste, class, place of birth, religious balief
or prefession of political or other opinion in order to entifle him to be admitted
as a teacher or a student or to hold any office or post in the University or to
qualify for any degree, diploma or other academic distinction or to enjoy or
exercise any: privileges of the University or any benefaction thereof.

7. (1) The Chancellor shall have the right to cause an inspection to be made Inspection
by such person or persons as he may direct, of the University, its bui]dings,md ok
laboratories, libraries, museums, workshops and equipment, of any institution,
college or hostel maintained, recognised or approved by. or affiliated to, the
University, of the teaching and other work conducted by the University, and of
the conduct of examinations held by the University; and to cause an inquiry to
be made in respect of any matter connected with the University. © The Chan-
cellor shall in every case give notice to the University of his intention to cause
an imspection or inquiry to be made and the University shall be entitled to be
represented thereat,

(2 The Chancellor shall communicate to the Syndicate and to the Senate
his views with reference to the results of such .inspection or inguiry and shall.
after ascertaining the opinion of the Syndicate and the Senate thereon, advise
the University on the action to be taken.

(3) The Syndicate shall report to the Chancellor such action, if any, as it has
taken or may propose to fake upon the results of the inspection or inguiry. Such
report shall be submitted with the opinion of the Senate thereon and within such
time as the Chancellor may direct.

(#) Where the Syndicate does not within a reasonable time take action to the
satisfaction of the Chancellor, the Chancellor may, after considering any explana-
tion furnished or representation made by the Syndicate. issme such directions as
he may think fit and the Syndicate shall comply with such directions.

(5) The State Government may, whenever it deems fit, cause a like inspection
or inguiry to be made in the manner described in sub-sections (I} to () above

and shall have, for the purposes of such inspection or inguiry, all the powers of
the Chancellor under the said sub-sections.

CHAPTER III
OFFICERS OF THE UNIVERSITY
8. The following shall be' the officers of the University, namely : —- Officers of the

University.
(N The Chancellor, , >
(i The Vice-Chancellor, :



Chaneellor,

The Vige-

Chaneellor.

175 GUJ. GOVT. GAZ., EX , DECEMBER 31, 1965/PAUSA 10, 1887 [Faer IV

(i) The Rector, if any,

(i¥) The Deans of Faculties,

(v) The Registrar,

(vi) The Controller of Examinations, and

(vii} such other officers in the service of the Umvers:ty as may be declamd
by the Statutes to be officers of the University.

9. ({) The Governor of the State of Gujarat shall be the Chancellor of the
University.

(2) The Chancellor shall, by virtue of his office, be the head of the University
and the President of the Senate and shall, when present, preside at the meetings
of the Senate and at any Convocation of the University.

(3) The Chancellor shall have such other _powers  as may be conferred on
him by this Act or the Statutes.

10. () The Vice-Chancellor shall be appointed by the State Government
from amongst three persons recommended under sub-section (3) by a commi-
ttee appointed for the purpose under sub-section (2).

(2) (@) For the purposes of sub-section (f) the Chancglior shall appoint a
committee which shall consist of the following members, namely : —

(i) two members (not being persons comnected with the University or with
any affiliated college, recognised institution or approved institution) out of
whom one shall be a person nominated in the manner prescribed by Statutes
by the Syndicate and the Academic Council jointly ‘and the other shall be a
‘person mominated in the manmer “prescribed by Statutes by the Vice-Chan-
cellors of all the Universities established by law in ‘the State of Gujarat;

(i{) one member to be nominated by the Chancellor,
o = P TR L PHe ¥ & =4

(by The Chancellor shall appoint one of the three members of the Committes

asztschmrman

{3] The Committee so appointed shall, within such time and in such manner
as may be prescribed by Statutes, select three persons whom'it considers fit for
being appointed Vice-Chancellor and shall recommend to the State Government
the names of the persons so sale-:ted tngether with such other particulars as may

be prescribed by the Statutas,

(#) The Vice-Chancellor shall hold office for a term of three years and he
shall be eligible for being appointed to that office for a further term of thres

wyears only.
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(5) The emoluments to be paid to the Vice-Chancellor, and the terms and
conditions subject to which he shall hold office, shall be such as may be prﬁmbed
by the Statutes :

Provided that such emoluments or such terms and conditions shall not, during
the currency of the term of the holder of that office, be varied to his disadvantage
without his consent.

(6) {a) During the leave or absence of the Vice-Chancellor, or

(b) in the event of a permanent vacancy in the office of the Vice-Chancellor,
.until an appointment is made under sub-section (I) to that office,

the Rector, if any, and in the absence of the Rector, one of the Deans nomi-
nated by the Chancellor for that purpose shall carry on the current duties of the
office of the Vice-Chancellor.

11. (I} The Vice-Chancellor shall be the princ?pal executive and academic Powers  of
officer of the University and shall, in the absence of the Chancellor, preside at'he Viee-
meetings of the Senate and any convocation of the University. He shall be an :
ex-officio member and Chairman of the Syndicate, of the Academic Council and
of the commitices constituted under section 48. He shall be entitled to be
present with the right to speak, at any meeting of any other authority or
body of the University, but shall not be entitled to vote there at unless he is a
member of that authority or body.

{2) The Vice-Chancellor shall have power to convene meetings of the Senate,
the Syndicate, the Academic Council and such other authorities of the University
of which he is the chairman. He may delegate this power to any other officer of
the University.

(3) It shall be the duty of the Vice-Chancellor to ensure that this Act, the
Statutes, Ordinances, Regulations and Rules are faithfully observed and he shall
have all powers necessary for this purpose.

(#) {(2) In any emergency which, in the opinion of the WVice-Chancellor, re-
guires that immediate action should be taken, he shall take such action as he
deems necessary and shall at the earliest opportunity thereafter report his action
to such officer, authority or body as would have in the ordinary course dealt with
the matter.

(b) When action taken by the Vice-Chancellor under this sub-section affects *
any person in the service of the University such person shall be entitled to prefer
an appeal through the said officer, authority or body to the Syndicate within one
month from the date on which such action is communicated to him.

(5) The Vice-Chancellor shall give effect to the orders of the Syndicate
regarding appointment, dismissal, suspension and punishment of the persons in
IV-Extra—42 (Lino)
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the service of the University or teach-:rs of the University or regarding the recog-
pition or withdrawal of the recognition of any such teacher and shall exercise
general control over the affairs of the University. He shall be responsibl=
for the discipline of the University in accordance with this Act, the Statutes and

(6) The Vice-Chancellor shall exercise such other powers as may be prescribed
by the Statutes, Ordinances and Regulations.

The Bector. 12 () (@) The Senate may, by resolution, decide that appointment shall or
shall not be made to the office of the Rector :

Provided that nothing in this section shall entitle the Senate to decide that the
first Rector appointed under section 63 shall vacate his office during the period
of his appointment.

o

(b) If the Senate decides under clause (q) that appointment shall be made to
the office of the Rector, the Rector shall be appointed by the Chancellor on the
recommendation of the Vice-Chancellor. The Rector shall be a wholetime salaried
officer and his emoluments and conditions of service shall be determined by the

Statutes.

(2) The Rector shall be the principal inspecting officer of the University and
his powers and duties shall be such as may be prescribed by the Statutes. He shall
also exercise such powers and perform such duties as may be delegated to him by
the Vice-Chancellor, and shall, in the absence of the Vice-Chancellor, preside at
all meetings and exercise all the powers and perform all the duties of the Vice-

Chancellor.

m Regist- 13. The Registrar shall be @ wholetime salaried officer and shall aet as the
Secretary of the Senate, of the Syndicate and of the Academic Council. He shall
be appointed by the Svndicate in accordance with the Statutes to be made in this
behalf, and his emoluments and conditions of service shall be determined by such
Statutes. He shall exercise such powers and perform such duties as may k;__
prescribed by the Statutes, Ordinances and Regulations. it

The Comtro- ri_M. () The Controller of Examinations shall be a wholetime salaried officer

Ve of Exami- He shall be appointed by the Syndicate in accordance with the Statutes to be

other Office- made in this behalf.

rs, and their

powers, etc.
(2) The powers, duties, and emoluments of the Controller of Examinations, and

other officers of the University referred to in clause (vii) of section 8 shall be such

as may be prescribed by the Statutes, Ordinances and Regulations.
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CHAPTER IV
AUTHORITIES OF THE UNIVERSITY

15. The following shall be the authorities of the University, mamely — ﬁf“*hm“
vorsity.

{fy The Senate,

(i The Syndicate,

(iif) The Academic Council,

{iv) The Faculties,

(v) The Board of University Teaching,

(vi) The Boards of Studies,

(vii) The Board of Extra-Mural Studies, if established,
(viii)) The Board for Hostels, if established,

(ix) The Board for Students Welfare, if established, and

(x) such other Boards, and bodies of the University as may be declared by
the Statutes to be the authorities of the University.

16. (I) The Senate shall comsist of the following members, namely :— The Senate.

-
-

Class I — Ex-officio Members

(4) () The Chancellor,
{iiy The Vice-Chancellor,
{iiiy Ex-Vice-Chancellors of the Universify residing i the State,
(iv) The Rector, if-any, .
(v) The Registrar;

(B) (i) The Secretary, Education Department,

(if) The Director of Education, or if he is unable to attend, his nominee
not below the rank of a Deputy Director of Education,

(iif) The Director of Technical Education, or if he is unable to attend

his nominee not below the rank of a Deputy Director of Technical Edur:a:
tion,

(iv) The Director of Health and Medical Services, or if he is unable to

attend, his nominee not below the rank of a Deputy Director of Health and
Medical Services,
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(v) The Director of Agriculture or if he is unable to attend, his nomines
not below the rank of a Deputy Director of Agriculture,

(vi) The Chairman of the Secondary Schools Certificate Examination
Board, Gujarat State,

(vii) such other ex-officio members not exceeding three as may be desig-
nated by the Statutes;

(C) (1) Heads of University departments,
(i) Principals of affiliated degree colleges,
(iif) Heads of recognised institutions.
Class II — Ordinary Members

{A) Elected as specified below :—

(i) two members by secondary teachers of high schools excluding the head
masters thereof from amongst such teachers in the manmer specified by the

Statutes;

(i) two members by head masiers from amongst themselves in the manner
specified by the Statutes;

(#ii) such number of members as is specified below against each Faculty
by teachers including Principals, Heads of University departments and Heads
of recognised iggstitutions in the subject or subjects comprised in each
such Faculty in the following manner :—

(@) Teachers in Arts 4
( from amongst themselves)

(b) Teachers in Science 3
( from amongst themselves )

(c) Teachers in Technology 3
including Engineering
( from amongst themselves )

(d) Teachers in Agriculture 2
( from amongst themselves)

(¢) Teachers in Law - -2
( from amongst themselves )
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(i Teachers in Medicine 10 (3
{ from amongst themselves ) ;

(g) Teachers in Commerce -
( from amongst themselves )

(h) ' Teachers in Education : 2
(from amongst themselves )

(i) Teachers in Rural Studies o
(from amongst themselves)

(j) Teachers in each such 1
additional Faculty as may
be prescribed by the Statutes
( from amongst themselves )

(iv) by public associations or bodies as under :

(¢) one member by the Municipality, if any, functioning in the local area
in which the headquarters of the University are included,

(b) one member b;.r the Presidents of the Municipalitics funrmcmmg
within the University Area, from amongst themselves,

(¢) one member by the Presidents of the District Panchayats functioning
within the University Area, from amongst themselves,

(d) three members by the Gujarat Legislative Assembly from amongst
its members,

{¢) the following number of members who shall not be persons who are
teachers or secondary teachers or head masters by registered graduates
in the manner specified below :—

() one by registered graduates in Arts (from amongst themselves);
(2) one by registered graduates in Science (from amongst themselves);

(3) one by registered graduates in Technology including Engineering
{from amongst themselves);
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(4#) one by registered graduates in Agricollure (from amongst them-
selves); i

(5) one by registered graduates in Law (from amongst themselves);

(6) one by registered graduates in Medicine (from amongst themselves);
(7) one by registered graduates in Commerce (from amongst themselves);
(8) one by registered graduates in Education (from amongst themselves);

(9) one by registered graduates in Rural Studies (from amongst
themselves);

(I0) one by registered graduates in each of such other additional Facul-
ties as may be prescribed by the Statutes (from amongst themselves);

Provided that —

(i) every petson elected under clauses (i) to (fii) and under sub-clauses
{g) to (&) of clause (iv) shall continue to hold the office of a member of
the Senate only so long as he iz a secondary teacher or head master or a
teacher or a member of the electing body or bodies, as the case may be;

(if) for the purposes of the election of ordinary members a person entitled
to stand as a candidate or to vote in more than one constituency mentioned
in clause (iif) and in sub-clause (&) of clause (iv) shall, before such date
ag may be appointed by the Statules, select the constituency from which
he desires to stand as a candidate or to vote at the election and shall not
be entitled to stand or vote in more than ome constituency.

(B) Twelve members to be nominafed by the State Government from amongst
distinguished educationists, social workers, trade unions, representatives of back-
ward communities, women and such other class of persons.

{C) Three members to be elected In the manner specified from amongst
themselves by donors each donating money or property of the value of not
less than one lakh of rupees to, or for the purposes of, the University—
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() K the donor is an individual, for the purpose of voting, the name
of each such donor shall be enrolled on the register maintained by the
University;

(iiy If the donor is an undivided Hindu family, trust, firm, company, or
body corporate, for the purpose of voting, the name of the representative
nominated from time to time by each such undivided Hindu family, trust,
firm, company or body corporate shall be enrolled on the register main-
tained by the University;

(iif) Where sub-clause (iv) does not apply, the persons whose names are
enrolled on the register under sub-clauses () and (i) shall elect three
members to the Senate;

(iv) If the number of the names enrolled under sub-clauses () and 6i)
is three or less than three, each person whose name is so enrolled shall be
deemed to have been elected :

Provided that the right of electing members on the Senate shall not extend
beyond the period of twenty years from the date of the acceptance of such
donation by the Syndicate.

Explanation—For the purposes of paragraph (C), the value of the pro-
perty means, in the case of a property donated whether prior to or after the
date of the coming into force of this Act, the market value of the property
at the date of acceptance. The decision as to the market value shall rest with

the Syndicate and shall be final.

(2) The term of office of the elected members and of the members referred
to in paragraph (B) in Class II shall be five yeass.

#7. (I) The Senate shall, on a date to be fixed by the Chancellor, meet once
@ year at a meeting to be called the annual meeting of the Senate.

(2) The Vice-Chancellor may, whenever he thinks fit, and shall, upon a
requisition in writing signed by not less than twenty members of the Semate,

convene a special meeting of the Senate.

18. (I) Subject to such conditions as may be prescribed by or under the
provisions of this Act, the Senate shall exercise the following powers and perform
the following duties, namely : —

(i} to make provision for instruction, teaching and training in such branches
of learning and courses of study as it may think fit, for rescarch and for the
advancement and dissemination of knowledgs;

(ify to make such provision as will enable affiliated colleges and recogmised
institntions to undertake specialization of studies;

Meetings  of
the Senate.

Powers and
duties of the
Senate,
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(fif) to organise and make provision for common laboratories, libraries,
muséums and other equipment for teaching and research;

(iv) to establish and maintain departments and instituies of research and
specialized studies:

{v) to institute professorships, readerships, lecturerships and any other posts
of teachers required by the University:

(vi) to institute fellowships, travelling fellowships, scholarships, studentships,
exhibitions, medals and prizes; :

(vif) to institule and confer degrees, titles, diplomas and- other academic dis-
tinctions;

(viif) to confer, on the recommendation of the Svndicate, honorary degrees,
titles or other academic distinctions;

(ix) to make, amend or repeal the Statutes:

(x) to consider, cancel, refer back but not to amend Ordinances:

' (xi) to consider and pass resolutions on the annual reports, Annual ACCOUES

and financial estimates;

(xii) to consider the annual financial estimates prepared by the S}fndiclqm i

pass resolutions with reference thereto:

xiif) o elect. office- i i .
Sta{tut:s; office-bearers and authorities as provided in the Act and t

(.ﬂﬂ to make prc-visiu::l relating to the use of Gujarati or Hindi in Devnagari
script or both as a medium of instruction and examination;

(x¥) to exercise such other powers and perform such other duties as may be

conferred or imposed upon it by this Act or t i
Rggula'_ he Statutes, Ordinances and

(2) The powers and duties under clanses (7) to (vifl) of sub-section () shall not
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19. (I) The Syndicate shall be the executive authority of th-a University mmﬁrndi-
shall consist of the following, namely:— '

() The Vice-Chancellor ex-officio Chairman;
(i} The Rector, if any:

(iify The Director of Education, Gujarat State or, if he is unable to attenli.
the officer nominated by him under section 16;

(iv) Two members to be elected by the Principals of affiliated degree m]]eges and
heads of recognised institutions, from amongst themselves;

(v) One member to be elected by the teachers elected to the Semate undﬂr
section 16 (1), Class II (A) (i), from amongst themselves;

(vi) one member to be elected by the Heads of the University Departmenta
from amongst themselves;

. (wif) five persons:elected by the Senate from amongst'its members who are

not Principals, teachers, heads of the University Departments, head’ masters,
heads of recognised institutions and secondary teachers;

(viify two persons elected by the Academic Council from amongst its membe:rs
one of whom shall be a Dean:

Provided that a member elected under clauses (iv) to (viii) shall oeaseto hold
office as such member if he ceases to be a member of the Senate, or a Dean, or

a teacher, or a head of the University Department or a Principal or a member of
the Academic Council, as the case may be.

{2) The term of office of the elected members of the Syndicate shall be three
years. -

20. (I) Subiect to such conditions as may be prescribed by or under the pro- p ... ana

visions of this Act, the Syndicate shall exercise the following powers and perform duties of the
Syndicate.
the following duties, namely : —

() to hold, control and administer the property and funds of the University:

(ify to enter into, vary, carry out and cancel contracts on behalf of the Univer-

sity in the exercise or performance of the powers and duties assigned to it by

" the Act and the Statutes, in consultation with the Finance Committee, if any,
and the Legal Committee, if any, appointed by the Syndicate;

(i) to determine the form, provide for the custody and regulate the use, of
the common seal of the University:

{(iv) to administer funds placed at the disposal of the University for specific
_ purposes;

(v) to frame the annual financial estimates of the University and to submit
. them to the Senate;

(vi) after the financial estimates are voted by the Senate-—

_ (a) to reduce the amount of the budget grant,
IV-Exira-4) (Lino)
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(b) to sanction the transfer of any amount within a budget grant from ome
minor head to another or from a subordinate head under one minor head 10 a
subordinate head under another minor head, or

(¢} to sanction the transfer of any amount not exceeding rupees five thousand
within a minor head from one subordinate head to another or from cne primary
unit to another;

(vii) to make provisions for buildings, premises, furniture, apparatus and other
means needed for carrying on the work of the University;

(viii) to accept on behalf of the University, bequests, donations and transfers
of any:movable or immovable property to the University;

(ix) to ftransfer any “movable or immovable property on  behalf of the
University;
(x) to raise loans on the security of the assets of the University;
(xf) to manage and regulate the' finances, accounts and investments of the
University; .
(xii) to institute and manage—
(a) Printing and Publication Department,
(b) University Extension Boards,
(c) Information Bureaux, and
(dy Employment Bureaux;
(xiiiy to make provision—
{a) for extra-mural teaching and research,
b) for physical education, National Cadet Corps and military training:
(xiv) to manage colleges, departments, institutes of research or specialised
stadies. laboratories, libraries, museums and hostels maintained by the
University;
{xv) to recognise hostels and to provide housing accommodation for Univer-
sity teachers and to other employees;

(xvi) to register high schools situate outside the State of Gujarat as may be
provided by the Statntes;

(xvii) to arrange for and direct the inspection of affiliated colleges, recognised
institutions, approved institutions and hostels, to issue instructions for main-
taining their efficiency and for ensuring proper conditions of employment for
members of their staff, and in case of disregard of such instructions, to modify
the conditions of their affiliation or recognition or take such other steps as it
deems proper;

(xviii) to call for reports, returns and other information from colleges, re-
-cognised institutions, approved institutions or hostels;

(xix) to supervise and control the residence, conduct and discipline of the
students of the University and to make arrangements for promoting their health
and general welfare;

{xx) to recommend to the Senate the conferment of honorary degrees, and
academic distinctions in the manner prescribed by the Statutes,
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(xxi) to award fellowships, travelling fellowships, schalmﬁips, studentships,
cxh;bitiuns, medals and prizes;

(xxfi) to appoint teachers and servants of the University, fix their emoluments,
if -any, and define their duties and the conditions of their service and discipline;

{xxiii) to recognise a member of the staff of an affiliated college or recognised
institution or approved institution as a professor, reader, lecturer or teacher of
the University and withdraw such recognition;

(xxiv) to appoint examiners, to fix their remuneration and to arrange for the
conduct of and for publishing the results of the University examinations, and
other tests;

(xxv) to fix, demand and receive such fees and other charges as may be
prescribed by the Ordinances;

(xxvi) to make, amend and cancel the Ordinances;

(xxvif) to exercise such other powers and perform such other duties as may
be conferred or imposed on it by this Act, Statutes, Ordinances and Regu-
lations;

- (xaviii) to exercise all powers of the University not otherwise provided for in
this Act or the Statutes and all other powers which are requisite to give effect
to the provisions of this Act or the Statutes.

{2) The Syndicate shall make a report to the Senate about all acceptances of
propeity referred to in clause (vii) of sub-section (I).

(3) The Syndicate shall not transfer any immovable property without the
previous sanction of the Senate.

(#) The Syndicate may by Ordinances appoint committees to carry ount ifts
administrative work and define their constitution, functions and tenoure.

21. () The Academic Council shall be the academic body of the University The Acade
and shall consist of the following persons, namely : — mie Couneil.
() The Vice-Chancellor — Ex-officie chairman;
(i) The Rector, if any,
(iif) The Deans of Faculties:

(iv) One member other than the Dean elected by each Faculty from amongst
its members;

(v) Two members, nominated by the Syndicate from amongst its own
members,
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(2) “I'l‘na term of office of the members of the Academic Council other than
ex-officio membe.s shall be three years.

3

Powersand  22. (J) The Academic Council shall have the control and general regulation
dutics of the - .
Aoadumic Of» and be respomsible for, the maintenance of the standards of teaching and

Couacil. examinations of the University.

(2) Without prejudice to the generality of the foregoing provision and subject
to such conditions as may be prescribed by or under the provisions of this Act,
the Academic Council shall exercise the following powers and perform the follow-
ing duties, namely : —

(f) to approve Regulations made by the Faculty concerned laying down
courses of study;

(if) to approve Regulations made by the Faculty concerned regarding  the
special courses of study;

(iff) to arrange for coordination of studies and teaching in affiliated colleges,
recognised institutions and approved institutions;

(iv) to promote research within the University;

(v) to approve proposals for allocating subjects to the Facuities;

(vi) to make proposals for the establishment of departments, institutes of
research and specialised studies, libraries, laboratories and museums;

(vii) to approve and recommend to the Senate proposals for the institution
of professorships, readerships, lecturerships and any other posis of teachers
required by the University and for prescribing the duties and fixing the emolu-
ments of such posts;

(viif) to approve and recommend to the Senate proposals for the institution
of fellowships, travelling fellowships, scholarships, studentships, exhibitions,
medals and prizes;

{ix) to approve Regulations regarding the examinations of the University
and the conditions on which students shall be admitted to such examinations;

(x) to approve Regulations prescribing equivalence of examinations;

(xi) to approve Regulations prescribing the manner for granting exemptions
from approved courses of studies in the University or in affiliated colleges for
qualifying for degrees, diplomas and other academic distinctions;

(xii) to recommend to the Syndicate affiliations of colleges;

(xiii) to exercise such other powers and perform such other duties as may
be conferred or imposed on it by this Act, Statutes, Ordinances and Regulations;

and
(xiv) generally to advise the University on all academic matters.
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23. (I) The University shall include the Faculties of Arts, Education, Science, Faculties and
Technology including Engineering, Agriculture, Law, Medicine, Commerce poons.
and Rural Studies and such other Faculties as may be prescribed by the Statutes.

Each Faculty shall comprise such subjects as may be prescribed by the Statutes.

(2) Each Facuity shall consist of : gin

(#) such of the menibers of the Senate as are assigned to the Faculty by the
Syndicate,

(ff) the Chairmen of the Boards of Studies for the subjects with which ' the
Faculty 15 concerned, and

(éii) one member elected by eachh such Board of 5Siudies from amongst its
members other than toe Chairman :

Provided that no member of the Sepate shall be assigned io more than one
Faculty, o

(3) A teacher in a subject inciuded in more Faculties than one shall, within
one month from the date on which he becomes a member of the ‘Senate, select
by intimation in writing 1o the Registrar, any ome of such Faculties 10 which
he wishes to be assigned. If he fails to make such selection, the Syndicate shall
assign to him amy one of such Facuilties. A selection or assignment so made shall
be mrevocable for the entire term of his membership.

(4) All Faculties shall be located at the headquarters of the Unwers:l}f

Provided that in respect of any of the Faculties the State. Government afier
consulting the University may, by noufication in the Oficial Gazetle, direct that
the Faculty specified in the nouiicalion snall be located at such place outside the
beadquarters of the University as may be specified in the potificauon and there-
upon the Faculty shall be located accordingly,

24. (I) The Facuity shall have the genmeral control and power of regulationp ... ..3
of, and be responsible tor, the maintenance of standards of teaching and examina- duties of the
tions of tne Umversity for the subjects assigned to the Faculty. g

(2) Without prejudice to the generality of the foregoing provision and subject
to such conditions as may be prescribed by or under the provisions of this Act,
the Faculty shall exercise the following powers and perform the following duties,
namely : —

(i) to make Regulations in consultation with the Boards of Studies concerned
laying down courses of study;
(ii) to make Regulations regarding the special courses of study;
(iif) to make Regulations for the standards of passing the relevant examina-
tions in the Faculty and for awarding classes at the examinations;
(iv) to make proposals for promoting research within the University;

(v) to make proposals for allocating subjects to the Faculiy;
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(vi)-to- make proposals for the establishment of departments; institutes of
research and specialised studies, libraries, laboratories and museums;

(vii) to make proposals for the institution of professorships, readerships, lcc-
turership and any other posts of teachers required by the University and for
prescribing the duties and fixing the emoluments of such posts;

(véify to make proposals for the institution of fellowships, travelling fellow-
ships, scholarships, studentship, exhibitions, medals and prizes and to make
Regulations for their award;

{ix) to make Regulations for the maximum work-load of teachers, the mini-
mem- teaching: work for every subject and the minimum  laboratory work and
any other prescribed work to be done by students for any subject;

(x) to make Regulations prescribing equivalence of examinations;

(x7) to make Regulations prescribing the manner for granting exemption from
approved courses of studies in the University or in affiliated colleges for quali-
fying for degree, diplomas and other distinctions;

(xif) to exercise such other powers and perform such other duties as may be
- conferred or imposed on it by this Act, Statutes, Ordinances and Regulations;
and

(xiiiy generally- to- advise the University on all academic matters pertaining
to--the- concermed - courses - of studies.

Deans of 25. (1) There shall be a Dean of each Faculty who shall be elected by the
e Faculty from amongst its members, provided that he is a- member of the Senate

and also a teacher or a Principal.

(2) - The Dean shall hold office for a term of three years and shall be eligible
for re-election for a-further term of three years. :

(3) The Dean shall be the principal executive authority of the Faculty, and
shall exercise the following powers and perform the following duties, namely:—

(9 he shall be the chairman of the Faculty and shall preside at its meetings;

* (if) he may attend the meeting of any Board of Studies in the Faculty;
(fify he shall supervise and coordinate the work of the different Boards of
Studies under the Faculty;

(iv) he shall plan and organise seminars, refresher courses, and _Wérkshops,
pertaining to the subjects under the Faculty;
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(v) be shall inspect and guide the University Departments, affiliated ,colleges,
recognised institutions and approved institutions in respect of subjects under
the Faculty;

(vi) he shall be responsible for the due observance of the Statutes, the Qrdi-
nances, and the Regulations relating to the Faculty; and

(vii) he shall recommend to the Syndicate for approval, proposals for-the
programmes of visiting teachers and for the exchange of teachers.

26. (1) There shall be a Board of Studies for every subject or group of subjects
as may be prescribed by the Statutes.

(2) Subject to the provisions of sub-section (3} each Board shall consist of:—
(# the head of the University department if any, in the subject;

(i) heads of the departments in the special subjects taught at degree level in
the colleges and recogn'sed institutions;

(iif) mot more than three experts in the subject coopted by the members of
the Board;

(3) FEach Board shall consist of at least four members :

Provided that where the number of members is less than four, the Vice-Chan-
cellor shall nominate Such number of members as may be necessary to make up
the deficiency, subject, however to the condition that the total number of coopted
and nominated members shall not exceed three.

(#) The chairman of the Board shall be elected by the members of the Board,
from amongst the members specified in clauses (i) and (i) of sub-section (2). The
person to be elected as Chairman shall, as far as possible be a person qualified
to teach post-graduate courses.

(5) The powers and duties of a Board of Studies shall bc_as follows : —

(D) to recommend courses of studies in the subject;

(if) to recommend and .prescribs where necessary, books for study in the
subject;

(i) to recommend programmes for extension services and research in the
subject;

(iv) to recommend organisation of seminars, refresher courses and workshops
ete, to the Dean of the Faculty concerned;

(v) to recommend programmes for experiments and research in the course
of studies prescribed in the subject:

Boards of
Studies.
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(vi} to recommend schemes for preparation and translation of books in the
“subject and suggest bibliography of books of study;

(vii) to frame and propose Regulations pertammg to ﬂ_'u: courses of studies
~and examinations in the subject; ] 1)

(viii) to review periodically the terminology current in the subject; and
(ix) such other powers and duties as may be prescribed by the Statutes:

(6) A Board of Studies shall meet at least twice during an academic term’as
determined by Ordinances. sl

(7) 'The term of office of a Board of Studies shall be three years.

University 27. The University may establish a Board of Extra-Mural Studies, a: Board
Boards, fm‘ Stude;uts Welfare and a Board for Hostels and such other Boards as may be
preséribed by the Statutes,

Constitution, 28. (I) The constitution, powers and duties of the Boards as are under this
E;”Bo““mm" Act or as may ‘be déclared by the Statutes to be, authorities of the University shall
be as prescribed by the Statutes.

(2) The constitution, pdwers and duties of other Boards shall be as prescribed
by the Ordinances. .

CHAFPTEER. V¥V
STATUTES, ORDINANCES AND REGULATIONS

Btatutes. 9. Suhju}l..':i_'_ to such conditions as may be prescribed by or under the provi-
gions of this Act, the Statutes may provide for all or any of the following matters,
“namely: —

() conferment of honorary degrees;

(i) holding t:‘;f. convocations to confer degrees;
" (iify powers and dities of the officers of the University;
+ (iv) constitution, powers and duties of the authorities of the University save
as provided in this Act;

(v}fnstft‘uﬁnﬂ and maintenance by the University of departments, institutes
nf mamh o spnmahsad studies and hostels;

b
,

{w‘} acceptance and management of bequests, donations and endowments;
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(vii) registration of graduates and maintenance of a register of registered
graduates;

(viii) procedure at meetings of the authorities of the University and for the
transaction of their business;

(ix} qualifications of professors, readers, lecturers and teachers in affiliated
colleges and recognised institufions;

{x) all matters which by this Act are to be or may be prescribed by the
Statutes.

30. (1) The Statutes may be made by the Senate or may be amended, repealed :{:gﬂ%‘ -
or added to by Statutes made by the Senate in the manner hereinafter provided. operationand

repeal of

Statute
(2) The Senate may take into consideration the draft of a Statute either of its S

own motion or on a proposal by the Syndicate.

{3) The Syndicate may propose to the Senate draft of any Statute to be
passed by the Senate.

{4) Such draft shall be considered by the Senate at its mext succeeding meet-
img. The Senate may approve such draft and pass the Statute or may reject it
or return it to the Syndicate for reconsideration either in whole or in part together
with any amendments which the Senate may suggest. After any draft so returned
has been further considered by the Syndicate together with any amendments
suggested by the Senate, it shall be again presented to the Senate with the report
of the Syndicate thereon and the Senate may then deal with the draft in any g
manner it thinks fit.

(5} Where a Statute affects the powers or duties of any officer, authority or
Board of the University—

(f) the Syndicate shall, before proposing the draft of such Statute, ascertain
and comsider the views of the officer, authority or Board concerned; and

(ii) the Senate, before passing any such Statute taken into comsideration of
its own motion, shall ascertain and consider the views of the officer, authority
or Board concerned and the opinion of the Syndicate.

(6) Every Statute passed by the Senate shall be submitted to the Chancellor

who may give or withhold his assent thereto or refer it back to the Senate for
consideration. :

(7) No Statute passed by the Senate shall have validity until assented to by
the Chancellor.

IV~-Extra—50 {Lino) : &
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Ordinences.  31. Subject to such conditions as may be prescribed by or under the provisions
of this Act, the Syndicate may make Ordinances to provide for all or any of the
following matters :

(i) conditions under which students shall be admitted to courses of studies
for degrees, diplomas and other academic distinctions;

(if) conditions governing the appointment and the duties of examiners;
(iii) conduct of examinations;

(iv) recognition of teachers of the University;

(v) conditions of residence, conduct and discipline of students of the Univer-
sity:

(vi) recognition of hostels;

{vii} inspection of affiliated colleges, recognised institutions, approved institu-
tions and hostels;

(viii) rules to be observed and enforced by colleges and recognised institu-
tions and approved institutions in respect of transfer of students;

(ixr) mode of execution of contracts or agreements for, or on behalf of, the
University;

(x) matters which by this Act or the Statutes are to be or may be provided
for by the Ordinances; and
y ':m
(xi) generally all matters for which provision is, in the opinion of the
Syndicate, necessary for the exercise of the powers conferred or the performance
of the duties imposed upon the Syndicate by this Act or the Statutes,

Making of 32. (I) Ordinances shall be made by the Syndicate :
Ordinances.
Provided that no Ordinance concerning the matters referred to in clauses (7)) to
(iv) of section 31 or any other matter connected with the maintenance of the
standards of teaching and examinations within the University shall be made
unless a draft of the same has been proposed by the Academic Council

(2) The Syndicate shall not have power to amend any draft proposed by the
Academic Council under sub-section () but may reject it or retutn it to the
Academic Council for reconsideration, either in whole or in part together with
any amendments which the Syndicate may suggest.

: S |

(3) Al Ordinances made by the Syndicate shall, except as provided by this
Act, have effect from such date as it may direct but every Ordinance so made shall
be laid before the Senate and shall be considered by the Senate at its next succeed-
ing meeting. :

A
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() The Senate shall have power by a resolution to cancel or to refer back
but oot to amend anmy such Ordinance. The resolution cancelling amy such
Ordinance shall be passed by a majority of not less than two-thirds of the

members present at such mesting, the majority comprising not less than one-half
of the members of the Senate.

(5) The Vice-Chancellor shall, on application of not less than one-third of the
members of the Senate, suspend the operation of any such Ordinance until the
Senate has considered it as provided in sub-section (3).

33. (I) The Academic Council, or as the case may be the Faculty may, Begulations
subject to the approval of the Academic Council, make Regulations, consis-2°d Bules-
tent with this Act, the Statutes and the Ordinances providing for all  matters
which by this Act, the Statutes or the Ordinances are to be provided for by Regu-
lations and for all other matters solely concerning itself.

(2) Any authority of the University specified in clauses (v) to (x) of section 15
may, subject to the approval of the Syndicats, make rules, consistent with: this
Act, the Statutes, Ordinances and Regulations, providing for all matters solely
concerning such authority.

CHAPTER VI

AFFILIATION, RECOGNITION AND APPROVAL

M. (I) A college applying for affiliation to the University shall send a letter Affliation.
of application to the Registrar, and shall satisfy the Syndicate and the Academic
Council-—

(@) that the college will supply a need in the locality, having regard to the
type of education intended to be provided by the college, the existing provision
for the same type of education made by other colleges in the neighbourhood,
and the suitability of the locality where the college is to be established:

(b) that the college is to be under the management of a regulasly consti-
tuted governing body; i

(c) that the strength and qualifications of the teaching staff and the conditions
governing their tenure of office are such as to make due provision for the
course of imstruction, teaching or training to be undertaken by the college;

(d) that the buildings in which the college is to be located are suitable, and
that provision will be made, in conformity with the Ordinances, for the resi-
dence in the college or in lodgings approved by the college, of students not
residing with their parents or guardians, and for the supervision and welfare
of students;
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(¢) that due provision has besn made or will be made for a library;

() where affiliation is sought in any branch of experimental science, that
arrangements have been or will be made in conformity with the Statutes,
Ordinances and Regulations for imparting instruction in that branch of science
in a properly equipped laboratory or museum;

{2) that due provision will, as far as circumstances may permit, be made for
the residence of the Principal and some members of the teaching staffi in er
near the college or the place provided for the residence of the students;

(f) that the Bnancial tesources of the college are such as to make due pro-
vision for its continued maintenance and efficient working; and

(i) that the college rules fixing the fees (if any) to be paid by the students
have not been so framed as to involve such competition with any existing
college in the same neighbourhood as would be injurious to the interests of
education.

(2) The application shall contain an assurance that after the college is affilia-
ted, any transference of management and all changes in the teaching staff and all
other changes which result in any of the aforesaid requirements not being fulfilled
or continued to be fulfilled shall be forthwith reported to the Syndicate.

(3) On receipt of a letter of application under sub-seetion (/) the Syndicate
shall—
(&) direct a local inquiry to be made by a competent person or persons
‘authorised by the Syndicate in this behalf in respect of the maticrs referred 1o in
sub-section (I) and such other matters as may be deemed necessary and relevant;

() make such further inquiry as may appear to it to be necessary;

{c) give due consideration to the request if any made bv the applicant for a
reconsideration of any of the conditions conveyed o him;

{d) record its opinion after consulfing the Academic Council on the ‘guestion
whether the application should be granted or refused either in whole of in
part, stating the result of any inquiry under clauses (a4), () and (d) of sub-
section (I).

(4) The Registrar shall submit the application and all proceedings, if ‘any,
of the Academic Council and the Syndicate relating thereto, to the State Govern-
mient ‘which, after such inquiry as may appear to it to be nécessary, shall grant
or refuse the application or any part thereof.

(5) Where the application or any part thereof is ‘sranted, the order of the
State Government shall specify the courses of instruction in respect 'of which' the
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college is affiliated, and, where the application or any part thersof is refused, the
grounds of such refusal shall be stated.

{6} As soon as possible after the State Government makes its order, the Regis-
trar shall submit to the Senate a full report regarding the application, the action
taken thereon under sub-sections (3) to (5) and of all proceedings conmected
therewith.

(7) An application under sub-section (/) may be withdrawn at any time before
an order is made under sub-section (4).

35. Where a college desires to add to the courses of instruction in respect dfﬁﬂm ot
which it is affiliated the procedure prescribed by section 34 shall, so far as may

be, be followed.

36. (1) The Syndicate shall have the power after consultation with the Acade- Becognition

4 : : : s o el a3 f institu-
mic Council, to recognise as a recognised institution any institution of research ;.m :f
al e regearch and
or specialised studies other than 2 college. el
atudies.

(2) An institution which desires to have such recognition shall send a
letter of application to the Registrar and shall give full information in the letter
of application in respect of the following matters mamely : —

(@) constitution and personnel of the managing body;
(b) subjects and courses in regard to which recogmition is sought:

(¢) accommodation, equipment, library facilities and the number of students
for whom provision has been or is proposed to be made;

{d) the strength of the staff, their gualifications and salaries and the research
work donme by them;

(e) fees levied or proposed to be levied and the financial provision made for
capital expenditure on bpildings and equipment and for the continued main-
tenance and efficient working of the institution.

(3) Before taking the application into consideration the Syndicate may eall
for any further information which it may deem necessary.

(4) If the Syndicate decides to take the application into consideration, iit may
direct a local inguiry to be made by a competent person or persons-autheérised
by it in this behalf. After considering the report made as a tesult of such local
inquiry and making such further inquiry as may appear to it to be necessary,
the Syndicate shall, after cbtaining the opinion of the Academic Council, grant:
or refuse the application or any part thereof. Where the application or any- part
thereof is granted, the Syndicate shall specify the subjects and ecourses of ins-
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truction in respect of which the institution is recognised and' make a report to
that effect to the Academic Council and the Senate at their next succeeding meet-
ings. Where the application or any part thereof is refused, the grounds of such
refusal shall be stated.

Approval of 37. (I) The Syndicate shall have the power after consultation with the

Institations. Academic Council, to approve an institution as an “approved institution” for
specialised studies, laboratory work, internship, research or other academic work
approved by the Academic Council, under the guidance of a single qualified
teacher.

(2} An institution which desires to have such approval shall send a letter of
application to the Registrar and shall give full information in the letter of appli-
cation in respect of the following matters, namely :—

(@) the name, qualifications, experience and research work of the teacher
ander whom approved work is to be done;

() the nature of work or the subjects for which work is proposed to be
done:

(¢) accommodation, equipment, library facilities, zand the number of students
for whom provision has been made or is proposed to be made;

(d) fees levied or proposed to be levied and the financial provision made for
capital expenditure on buildings and equipment and for the continued main-
tenance and efficient working of the institution.

(3) Before taking the application into consideration the Syndicate may call
for any further information which it may deem necessary.

{#) If the Syndicate decides to take the application mto consideration, it may
direct a local inquiry to be made by a competent person or persons authorised
by it in this behalf. After considering the report made as a result of such local
influiry'and making such further inguiry as may appear 1o it io be necessary, the
Syndicate shall after obtaining the opinion of the Academic Council, grant or refuse
the application or any part thereof. Where the application or any part thereof
is granted, the Syndicate shall specify the subjects and courses of instruction in
respect of which the institution is approved and make a report to that effect to
the Academic Council and the Senate at their next succeeding meetings. Where
the application or any part thereof is refused, the grounds of such refusal shall
be stated.

Tt 38. (/) Every affiliated college, recognised institution and approved institu-

colleges and tion shall furnish such reports, returns and other information as the Syndicate,

reports, after consulting the Academic Council, may require to enable it to judge the
efficiency of the college or institution.
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(2) The Syndicate shall cause every such college or institution to be inspected

from time to time by one nr more competent persons authorised by the Syndicate
in this behalf.

(3) The Syndicate may call upon any college or institution so inspected to take,
within a specified period, such action as may appear to it to be necessary in res-
pect of any of the matters referred to in sub-section (I) of section 34 and sub-
section (2) of section 36, or as the case may be, sub-section (2) of section 37,

(I) The rights conferred on a college by affiliation may be withdrawn in Wﬁh&mwal
whole or in part or modified if the college has failed to carry out any of the pro- mﬂ A
visions of sub-section (/) of section 34 or the college has failed to observe any
of the conditions of its affiliation or the college is conducted in a manner which
is prejudicial to the interests of education.

(2) A motion for the withdrawal or the modification of such rights shall be
initiated only in the Syndicate. The member of the Syndicate who intends to
move such a motion sha'l give notice of it and shall state in writing the grounds
on which it is made.

(3) Before taking the said motion into consideration the Syndicate shall send
a copy of the notice and writlen statement mentioned in sub-section (2) to the
principal of the college concerned together with an intimation that anmy repre-
sentation in writing submitted within a period specified in such intimation on
behalf of the college will be considered by the Syndicate :

Provided that the period so specified may, if necessary, be extended by the
Syndicate.

(4) On receipt of the representation or on the expiry of the period referred
to in sub-section (3), the Syndicate after considering the notice of motion, state-
ment and representation, and after Such inspection by competent person or persons
authorised by-the Syndicate in this behalf, and such further inquiry as may appear
to it to be necessary and after consulting the Academic Council, shall make a
report to the Senate.

(5) On receipt of the report under sub-section (4) the Senate shall, after such
further ingquiry, if any, as may appear to it to be necessary, record its opinion in
the matter :

Provided that no resolution of the Senate recommending the withdrawal of
affiliation shall be deemed to have been passed by it unless the resolution has
obtained the support of two-third of the members present at a meeting of the
Senate, such majority comprising not less than one-half of the members of the
Senate.
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{6) The Registrar shall submit the proposal and all proceedings, if any, of the
Academic Council, the Syndicate and the Senate relating thereto, to the State
Government which, after such further inquiry, if any, as may appear to it to he
necessary, shall make such order as it deems fit and communicate it to the
Senate,

(7) Where by an order made under sub-section (6), the rights conferred by
affiliation are withdrawn in whole cr in part or modified, the grounds for such
withdrawal or modification shall be stated in the order.

40. (I) The rights conferred on an institution by recognition may be with-
drawn or suspended for any period if the institution has failed to observe any
of the conditions of its recognition or the institution is conducted in a manner
which is prejudicial to the intersst of education.

(2) A motion for such withdrawal or suspension shall be initiated only in the
Syndicate. The member of the Syndicate who intends to move such a motion
shall give notice of it and shall state in writing the grounds on which it is made.

(3) Before taking the said motion into consideration, the Syndicate shall send
a copy of the notice and written statement mentioned in sub-section (2) to the
head of the institution concerned. togesther with an intimation that any repre-
sentation in writing submitted within a period specified in the intimation on
behalf of the institufion will be considered by the Syndicate:

Provided that the period so specified may, if necessary, be extended by the
Syndicate.

(4 On receipt of the representation or on the expiry of the period referred
to in sub-section (3) the Syndicate, after considering the notice of motion, state-
ment and representation and after such inspection by any competent person or
persons authorised by the Syndicate in this behalf, and after such further inguiry
as may appear to it to be necessary, and after consulting the Academic Council,
ghall make a report to the Senate if the Syndicate decides that the recognition
ghould be withdrawn or suspended. Mo such report for withdrawal or suspen-
sion shall be made unless a resolution to that effect is supported by at least two-
thirds of the members present at the meeting of the Syndicate.

(5) On receipt of the report under sub-section (4) the Senate shall, after such
further inguiry, if any, as may appear to it to be necessary, decide whether the
recognition should be withdrawn or suspended, as the case may be :

Provided that the recognition shall not be withdrawn or suspended unless a
resolution of the Semate to that effect is supported by a majority of at least two-
thirds of the members present at the meeting of the Senate, such majority comprising
not less than one-half of the members of the Senate.
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41. (I} The right conferred on an institution by approval may be withdrawn Withdrawal
or suspended for any period by the Syndicate if the institution has failed to °f #PPreval
chserve any condition of its approval or the work assigned to it is conducted
in & manner which is prejudicial to the interest of education, or the teacher
recognised by the University leaves the institution.

(2) Before making an order under sub-section (/) in respect of any approved
instifution, the Syndicate shall by notice in writing, call upon the institution fo
show cause within one month from the date of the receipt of the notice, why
such an order should not be made. The period so given for showing the cause
may, if necessary, be extended by the Syndicate.

(3) On receipt of the explanation, if any, made by the institution in reply to
the notice, and where no such reply is received, on the expiry of the period re-
ferred to in sub-section (2), the Syndicate shall, after consulting the Academic
Council and after such inquiry, if any, as may appear to it to be necessary,
decide Wwhether the approval should be withdrawn or as the case may be.
suspended and make an order accordingly.

CHAPTER VII
POSTGRADUATE TEACHING

42. (I Within the University Area all postgraduate instruction, feaching Foatg:ruduam
and training shall be conducted by the University or by such affiliated co!leges
or institutions and in such subjects as may be prescribed by the Statutes.

(2) For the purpase of organising and coordinating the postgraduoate instruc-
tion, teaching and training in the University Area, there chall be constituted a
Board to be known as the Board of University Teachine. The constitution,
powers and duties of the Board shall be as prescribed by the Siatutes.

(3) Al postgraduate departments shall ordinarily be located at the head
quarter of the University. However, the University may locate any of such
departments at a place or places outside its headguarters.

(4) The University may maintain University centres at places other than the
headquarters of the University on such terms and conditions as may be pres-
cribed by the Statutes and Ordinances.

CHAPTER VIII
ENROLMENT AND DEGREES

43. No student shall be enrolled as a student of the University unless he anﬂﬁmm
has passed— Dor e ent
of the Uni-
(i) the Secondary School Certificate Examination condocted by the T
Secondary School Certificate Examination Board in such subjects and with
such standards of attainments as may be prescribed by the Statutes, or

IV-Extra-51 (Lino}
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(i) the Entrance Examination, # any, which may be instituted by the
University with the consent of the State Government, and held in such subjects
and in such manner as may be prescribed by the Statutes, or

(iif) any other examination prescribed as equivalent to the examinations
referred to in clauses () and (i), and possess such further qualifications, if
any, as may be prescribed by the Statutes.

Residence of 44 Every student of the University shall reside in a hostel or under such con-
ditions as may be prescribed by the Ordinances.

Degrees, dip- g5 The Senate may institute and confer such degrees, diplomas and other

lomas and

other aca- academic distinction as may be prescribed by the Statutes.

demie dis- -

tinotions.

Eamm“ 46. 1f not less than two-thirds of the members of the Syndicate recommend

o that an honorary degree, or other academic distinction be conferred on any

person on the ground that he is in their opinion, by reason of eminent position
and attainments a fit and proper person to receive such degree or other academic
distinction and where their recommendation is supported by a majority of not
less than two-thirds of the members of the Senate present at a meeting of the
Senate, such majority comprising not less than one-half of the members of the
Senate, and the recommendation is confirmed by the Chancellor, the Senate may
confer on such person the honorary degree or other academic distinction so
recommended without reguiring him to undergo any examination.

mﬂgﬂm 47. (I} The Chancellor may, on the recommendation of the Syndicate and:
bership of Of the Senate supported by a majority of not less than two-thirds of the
Eﬁ"ﬁ_ﬁ' members of each body present at its meeting, such majority comprising not
drawal of  less than one-half of the members of each body. remove the name of any person
detree 7 from the register of graduates or withdraw from any person diploma or degree
" if he has been convicted by a court of law of any offence Which in the opinion

of the Syndicate and the Senate, is a serious offence involving moral turpitude

or if he has been guilty of scandalous conduct.

(?) No action under this section shall be taken unless the person concerned
is given an opportunity to be heard in his defence in the manner prescribed

by the Statutes.
CHAPTER IX
COMMITTEES
Commitices, 48. All the authorities of the University shall have power to appoint com-

mittees. Such committees may include persons who are not members of the
authority appointing the committee.
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CHAPTER X
T FmaNce

49. (i) The University shall establish a fund to be called the University University
Fund. s

(2) ~ The following shall form part of or be paid into, the Univessity Fund:—

(@) any contribution or grant by the State Government, the Union Govern-
ment, or the University Grants Commission,

{f) the income of the University from all sources including income from
fees and charges,

(c) bequests, donations, endowments and other grants, if any.

($) The University Fund shall be kept in any schedpled bank as defined in
I of the Reserve Bank of India Act, 1934, or in a co-operative bank approved by
1984 the State Government for the purpose or invested in securities authorised by the
1882, Indian Trusts Act, 1882, at the discretion of the Syndicate.

50. (I) The annoal accounts of the University shall be prepared under the Annual b
direction of the Syndicate and shall be submitted to the State Government for cstimates.
audit.

(2) The syndicate shall, after the accounts are audited, submit a copy there-
of dlongwith a copy of the audit report to the Semate and to the State Govern-
ment. )

(3) The Syndicate shall also prepare, before such date as may be prescribed
by the Statutes, the financial estimates for the ensuing year.

(#) The annual accounts and the financial estimates shall be considered by
the Semate at its annual meeting and the Senate may pass resolutions with refe-
rence thereto and communicate the same to the Syndicate which shall take them into
consideration and take such action thereom as it thinks fit; and finally adopt the
accounts and financial estimates. The Syndicate shall inform the Senate at its
next meeting of the action taken by it or of its reasons for taking no action.

51. The annual report of the University shall be prepared under the direc- gnaual
tion of the Syndicate and shall be submitted to the Senate on or before such Report.
date as may be prescribed by the Statntes and shall be considered by the Senate
at the annual meeting. The Senate may pass resolutions thereon and communi-
cate the same to the Syndicate which may take such action as it thinks fit, and
the Symdicate shall inform the Senate at its next meeting of the action taken
by it or of its reasons for taking no action.
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Sffoiatment g4 Notwithstandig anything contained in section 13, the first Registerar
Registror.  shall be appointed by the State Government as soon as practicable after the
passing of this Act for a period not exceeding four years and on such conditiops

as the State Government thinks fit.

:’mﬁw 65. (I) It shall be the duty of the first Vice-Chancellor—
first Vice-
Chanceller. (@) to give recognition to institutions, if any, as far as possible consistently

with the provisions of section 36, and

(b) to make arrangements for constituting the Semate, the Syndicate, the
Academic Council and other authorities of the University, within six months
after the date of his appointment or such longer period not exceeding one
year as the State Government may, by notification in the Official Gazette,

direct.

(2) The first Vice-Chancellor shall, with the assistance of the Advisory Com-
mittee consisting of not more than fifieen members nominated by the State

Government,—

(a) subject to the provisions of this Act and the approval of the Chancellor—

(i) make provisional Statutes necessary for comstituting the aforesaid
authorities and regnlating the procedore at their meetings and the transa-

ction of their business.

(i) draw up any rules that may be necessary for regulating the method
of election to the aforesaid authorities:

(b) frame the first Statntes, Ordinances and Regulations under thiz Act and
submit them for confirmation to the respective authorities when they commence

to exercise their functions.
F

{?) The aunthorities constituted under sub-szction (I) shall commmence to exet-
cise their functions on such date or dates as the State Government may, by

notification in the Official Gazette, direct.

(#) The Statutes, Ordinances and Regulations framed by the first Vice-Chan-
cellor shall, when confirmed by the respective authorities, be published in the

Official Gazette.
Frelalpiee & (I) At any time after the passing of this Act until such tims as the autho-

ment of the ¥ s i
officers 55? rities of the University shall commence to exercise their functions—
I3

tJ:m Univers ;
g (d) any officer of the University may be appointed by the Vice-Chancellor

with the previous sanction of the Chaneellor,
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(b) teachers of the University may be appointed by the Chancellor after
considering the recommendations of an Advisory Committee consisting of the
Vice-Chaneellor, the Director of Education and such other person or personms,
if any, as the Chancellor thinks fit to associate with them.

(2) Any appointment made under sub-section (I), shall be for such period
not exceeding four years and on such conditions as the appointing auothority
thinks fit:

Provided that no such appointment shall be made until financial provision
has been made therefor, '

67. The Vice-Chancellor appointed under section 62 shall have powers until Extraordi-

the Syndicate commences fo exercise its functions— E?"{m

X 3 e Vice-Chanoce-
(@) with the previous approval of the Chancellor to make additional Statutes ]].;:r

to provide for any matter not provided for by the first Statutes,

(b) to constitute provisional authorities and bodies and on their recom-
mendations to make rules providing for the conduct of the work of the Univer-
sity,

{c) subject to the control of the State Government to make such financial
arrangements as may be necessarv to enable this Act or any part thereof to be
brought into force,

() with the sanction of the Chancellor to make for a period not exceeding
four years such appointments as may be necessary to enable this Act or any
part thereof to be brought into force,

(¢) to appoint any committee as he may think fit, to discharge such of his
functions as he may direct, and

(f) generally to exercise all or any of the powers conferred on the Syndicate
by or under the provisions of this Act.

68. If any difficulty arises as to the first constitution or reconstitution of Rvmvaal by
any authority of the University after the coming into force of this Act or other- pent of
wise in first giving effect to the provisions of this Act. the State Gnmnmem.mlﬁ'&
as occasion may require, may by order do anything which appears to it neces- mencement

sary for the purpose of removing the difficulty. of the Act.
Bom- 9. In the Gujarat University Act, 1949, in Schedule, the entries at mmﬂ
Lol pumbers 10 to 15 (both inclusive) shall be deleted. 1049,
SCHEDULE
[ See section 2(16) ]

1. Amreli District.

2. Bhavnagar District.

3. Jamnagar District. <

4, Junagadh District.

5. Rajkot District.

6. Surendranagar District.
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CHAPTER X
Finance

49. (i) The University shall establish a fund to be called the University University
Fund. Fund.

(2) ~ The following shall form part of or be paid into, the University Fund: —

(@) any contribution or grant by the State Govermment, the Union Govern-
ment, or the University Grants Commission,

{b) the income of the University from all sources inclnding income from
fees and charges,

() bequests, donations. endowments and other grants, if any.

{3) The University Fund shall be kept in any scheduled bank as defined in
il of the Reserve Bank of India Act, 1934, or in a co-operative bank approved by
1984 the State Government for the purpose or invested in securities authorised by the
1382, Indian Trusts Act, 1882, at the discretion of the Syndicate.

. ; Annual
50. (I) The annoal accounts of the University shall be piepared under the i

direction of the Syndicate and shall be submitted to the State Government for estimates.
audit,

(2) The syndicate shall, after the dccounts are audited, submit a copy there-
of dlongwith a copy of the audit report to the Senmate and to the State Govern-
ment. .

(3) The Syndicate shall also prepare, before such date as may be prescribed
by the Statutes. the financial estimates for the cnsuing year.

(#) The annual accounts and the financial estimates shall be considered by
the Sepate at its annual meeting and the Senate may pass resolutions with refe-
rence thereto and communicate the same to the Syndicate which shall take them into
consideration and take such action thereon, as it thinks fit; and finally adopt the
accounts and financial estimates. The Syndicate shall inform the Senate at its
next meeting of the action taken by it or of its reasons for taking no action.

51. The annual report of the University shall be prepared under the direc- pAnnpal
tion of the Syndicate and shall be submitted to the Senate on or before such Beport.
date as may be prescribed by the Statutes and shall be considered by the Senate
at the apnual meeting. The Senate may pass resolutions thereon and communi-
cate the same to the Syndicate which may take such action as it thinks fit, and
the Syndicate shall inform the Senate at its next meeting of the action taken
by it or of its reasons for taking no action.
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CHAPTER XI
SUPPLEMENTARY PROVISIONS

52. Save as otherwise provided by or under this Act, every salaried officer
and teacher of the University shall be appointed under a written contract. The
contract shall be lodged with the Registrar of the University and a copy there-
of shall be furnished to the officer or teacher concerned.

53. Any dispute arising out of a contract between the University and any
officer or teacher of the University shall, on the request of the officer or teacher
concerned, be referred to a Tribunal of Arbitration consisting of one member
appointed by the Syndicate, one member nominated by the officer or teacher
concerned and an umpire appointed by the Chancellor. The decision of the
Tribunal shall be final and no suit shall lie in any Civil Court in respect of the
matter decided by the Tribunal. Every such request shall be deemed to be sub-
mission to arbitration upon the terms of this section within the meaning of the
Indian Arbitration Act, 1940 and the provisions of that Act shall apply

accordingly.

54. The University shall make such provisions for the beoefit of its officers,
teachers and other servants in such matters as insurance, pension. provident
fund or other benefits as it may deem fit, in such manner and subject to such
conditions as may be prescribed by the Statutes.

55. Every election to any authority of the University made under this Act
shall be made according to the system of proportional representation by means
of a single transferable vote by ballot in such manner as may be prescribed by
the Statutes.

56. () Any member of any authority or body of the University may resign
his office by letter addressed to the Vice-Chancellor through the Registrar and
the resignation shall take effect on its acceptance by the Vice-Chancellor or on
the expiry of thirty days from the date of the receipt of the letter by the Vice-
Chancellor whichever event occurs earlier.

{2) Any member of any authority or body of the University shall cease to be
a member on his being convicted by a court of law of an offence, which in the
opinion of the Syndicate, involves moral turpitude.

57. When any vacancy occurs in the office of a member (other than an ex-
officio member) of any auothority or other body of the University before the
expiry of the term of office of such member, the vacancy shall be filled up, as
soon as convenmiently may be, by the election, nomination, appointment or co-
option, as the case may be, of a member who shall hold office so long only as
the member in whose place he has been elected, nominated, appointed or
co-opted, would have held it, if the vacancy had not occurred :

X of
15410,
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Provided that, if the vacancy be of an elected member of the Semate and
occurs within six months preceding the date on which the term of office of such
erember expires, the vacancy shall not be filled,

58. Mo act or procesding of any authority or other body of the University Proceedings
shall be invalidated merely by reason of any vacancy in its membership. e
vacancies.

59. If any question arises regarding the interpretation of any provision of Disputes as
this Act, or of any Statute, Ordinance, Regulation or Rule, or as to whether a o, "%
person has been duly elected or appointed as, or is entitled to be or ceases to be University
entitled to be, a member of any authority or other body of the University, meﬂ;';‘_’““’ N
matfer may on petition by any person or body directly affected or suo motu be
referred by the Vice-Chancellor, to the Chancellor and shall be so referred to the
Chancellor if twenty members of the Senate so require. The Chancellor shall,
after taking such advice as he deems necessary, decide the question and his deci-
sion shall be final

60. All acts and orders in good faith done and passed by the University of p . ion
any of its authorities, bodies or officers shall be final and no suit shall be ins- ofacts and
tituted against or damage claimed from the University or its authorities, bodies "™ ™
or officers for anything purporting to be done in pursuance of this Act and the
statutes, Ordinance, Reculations and Rules framed thersunder.

CHAPTER XII

TRANSITORY PROVISIONS

61. NMotwithstanding anything contained in this Act or the Statutes, Ordi- Completion
nances and Regulations made thereunder, any student of a college situate wir.hin"i. e e
- . g b} ta
the University Area and affiliated to the Gujarat University who immediately in
before the date on which sectiony5 came into force was studying or was eligible :hﬁ;'lg ~M;’f
for any examination of the Gujarat University shall be permitted o mmp]etaUniv;;‘lBitF-
his course in preparation therefor, and the University shall provide for such
period and in such manner as may be prescribed by the Statutes for the instruc-
tion, teaching, training and examination of such students in accordance with the

courses of studies of the Gujarat University.

62. Notwithstanding anything contained in section 10, the first Vice-Chan- A}:pointmﬁnt
cellor shall be appointed by the State Government as soon as practicable after the %m%f:m -

passing of this Act for a period not exceeding three years and on such terms Hor.
and conditions as the State Government thinks fit.

63. Notwithstanding anything contained in section 12, the State Government 4o iment
shall appoint the first Rector for a period not exceeding three years and on gych °ffirst Becter
terms and conditions as the State Government thinks fit.
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64. Notwithstandig anmything comtained in section 13, the first Registerar
shall be appointed by the State Government as soon as practicable after the
passing of this Act for a period not exceeding four years and on such conditions
as the State Government thinks fit.

ﬁﬂ 65. (1) It shall be the duty of the first Vice-Chancellor—
first Vice-
Chanoeller. (a) to give recognition to institutions, if any, as far as possible consistently

with the provisions of section 36, and

(b) to make arrangements for constituting the Senate, the Syndicate, the
Academic Council and other authorities of the University, within six months
after the date of his appointment or such longer period not exceeding one
Year as the State Government may, by notification in the Official Gazerte,

direct.

(2) The first Vice-Chancellor shall, with the assistance of the Advisory Com-
mittee consisting of not more than fifteen members nominated by the State

Government,—

(a) subject to the provisions of this Act and the approval of the Chancellor—

(i) make provisional Statutes mnecessary for constituting the aforesaid
authorities and regnlating the procedure at their meetings and the transa-

ction of their business.

(i) draw up any rules that may be necessary for regulating the method
of election to the aforesaid authorities:

(b) frame the first Statutes, Ordinances and Regulations under this Act and
sobmit them for confirmation to the respective authorities when they commence

to exercise their functions.
F

{3) The authorities constituted under sub-section (I) shall commence to exer-
cise their functions on such date or dates as the State Government may, By

notification in the Official Gazette, direct.

(4) The Statutes, Ordinances and Regulations framed by the first Vice-Chan-
cellor shall, when confirmed by the respective authorities, be published in the

Official Gazette,

Mok svpd 66. (D) At any time after the passing of this Act until such time as the autho-

ment of the
Omm*'ﬂ;}i rities of the University shall commence to exercise their functions—

the Univers .
G (a) any officer of the University may be appointed by the Vice-Chancellor

with the previous sanction of the Chancellor,



.Fwﬂm

£xtra No. 2 REGISTERED NO. G—448

The Gujarat Government SGaszette
EXTRAORDINARY

PUBLISHED BY AUTHORITY
Vol1X]  WEDNESDAY, NOVEMBER 6, 1968/KARTIKA 15, 1590

Separate paging is given to this Part in order that it may
be filed as a separate compilafion.

PART IV

Acts of the Gujarat Legislature and Ordinances promulgafed and
Regulations made by the Governor,

The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 5th November 1968 is hereby published for gereral information.

SUMANT M. VIDYARTHI,
Secretary to the Government of Gujarat,
Legal Department,

GUJARAT ACT NO. 21 OF 1968.

[Firdt published after having received the assent of the Governor in the
“ Gujnrat Governmes! Gazelle” on the 6th November 1968.]

An Act to amend the Saurashtra University Act, 1965
for certain purposes.

It is hereby enacted in the Nineteenth Year of the Republic of India as
follow : —

1. (I) This Act may be called the Saurashtra University (Amendment) Act, short title
1968, and commen -
cement.,

{2) It shall come into force on such date as the State Government may, by
notification in the Official Gazette, appoint.

Ciuj, 2. In section 2 of the Saurashtra University Act. 1965 (hereinafter referred to Afmeﬂ;!nwl;t
2f “ . . . . 5 on 2
l?ﬁ°r as “the principal Act”), after clause (2), the following clause shafl be inserted, EfEfSJ’-’;'é
namely : - of 1965,
138
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“(24) “autonomous college” means a college which exercises powers
conferred under section 48A;".

Amendment i inci —
et 3. In section 3 of the principal Act,

of Guj. 39 . . . .
of 1465. () in sub-section (I}, for the words “the first Vice-Chancellor of the Uni-

versity”, the words “the first Vice-Chancellor of the University, the lirst Pro-
Vice-Chancellor of the University” shall be substituted;

(2) for sub-section (4), the following sub-scction shall be substituted,
namely : —

“(4) The headquarters of the University shall be located at Rajkot and
Bhavnagar.”.

Amendment 4. In section 7 of the principal Act, in sub-scction (1), after the words “examina-
of seetion 7 tions held by the University”, the words “or by any autonomous college” shall

of Guj. 349 .
of 1945, be inserted.

Amendment 5. In section 8 of the principal Act,-—
of section 8 '
of (iuj. 39

of 1985, (1) in clause (i), for the words “The Rector, if any”, the words “The Pro-

Vice-Chancellor” shall be substituted;
(2) after clause (v), the following clause shall be inserted, namely:—
“(va) ‘The Joint Registrar,”.

Amendwent 6. In section 10 of the principal Act, in sub-section (6), for the words “the
., H . - p p n
?j;:f‘l‘:!"‘:’j’ém Rector, if any, and in the absence of the Rector,” the words “the Pro-Vice-Chan-
of 1005, cellor and in the absence of the Pro-Vice-Chancellor,” shall be substituted.

Amendment 7. Tn section 11 of the principal Act, in sub-section (N, for the words, “The
of seetion L1 Viee-Chanecllor” the words, figures and letter “Subject to the provisions of section

:;(183}5-;9 12A, the Vice-Chancellor” shall be substituted.

Substitution 8. For scction 12 of the principal Act, the following sections shall be inserted,
of section 12 namcly:w—-

of Guj. 39

of 1965 by

new sections,

Pro.Vice- “12. () The Pro-Vice-Chancellor shall be appointed by the State Govern-
Chancellor. ment in consultation with the Vice-Chancellor.

(2) The Pro-Vice-Chancellor shall hald office for a term of three years and
he shall be cligible for being appointed to that office for a further term of three
years only.

(3} The emoluments to be paid to the Pro-Vice-Chancellor and the terms and
conditions subject to which he shall hold office shall be such as may be prescrl-

bed by the Statutes:
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Provided that such emoluments or such terms and conditions shall pot, during
the currency of the term of the holder of that office, be varied 1o his disadvantage
without his consent.
12A. (1) The Pro-Vice-Chancellor shall have his ofhce located at Bhavnagar. PG‘-\-TS’(
Jurisdiction
(2) The headquarters of the University at Bhavnagar and such part of the a',!“l,f:'t‘iﬁ’iz{"
University area as the State Government may, by order, specify, shall be in Chaucellor.
charge of the Pro-Vice-Chancellor.

(3) The Pro-Vice-Chancellor shall be the principal executive and academic
officer of the University in the area in his charge and shall in the absence of the
Vice-Chancellor preside at the meetings of the Scnate and any convocation of
the University. He shall be an ex-officio member of the Syndicate, of the
Academic Council and of the committces constituted under section 43. He
shall be entitled to be present with the right to speak at any meeting of any
other authorily or body of the University which may be located in the area in
his charge but shall not be entitled to vote thereat unless he is a member of
that authority or body. '

(4) The Pro-Vice-Chancellor shall have power to convenc the meetings of
such authorities of the University of which he is the chairman.

(5) 1t shall be the duty of the Pra-Vice-Chancellor to cnsure that this Act,
the Statutes, Ordinances, Regulations and Ruies are faithfully observed in the
area in his charge and he shall have all powers necessary for the purpose.

(6) He shall give eflect to the orders of the Syndicate regarding appointment,
dismissal, suspension and punishment of the persons in the service of the
University or teachers of the University, posted in the area in his charge or
regarding the recognition or withdrawal of recognition of any such teacher
and shall exercise gencral control over the affairs of the University in the area
in his charge and he shall be responsible for the discipline of the Universily in
the area in his charge in accordance with this Acf, Statutes and Ordinances,”,

9, After section 13 of the principal Act, the following scction shall be insered 1, ovtion of
namely:»— new section
134 in Guj.

30 of 1965,

“13A. (/) The Joint Registrar shall be a whole-time salaried officer and g
shall be appointed by the Syndicate in accordance with the Statutcs to be made Registvar,
in this behalf and his emoluments and conditions of service shall be determined
by such Statutes. He shall excrcise such powers and perform such duties as
may be prescribed by the Statutes, Ordinances and Regulations.

(2) The Joint Registrar shall have his office located at Bhavnagar.”.

10. In section 16 of the principal Act, in sub-section (1), Amendment
of seetion 16

() under the heading “Class [ - - Ex-Officio Members”, in paragraph (A),— ofGuj. 39
of 1965,

(@) in sub-clause (iv), for the words “The Rector, if any” the words “Pro-
Vice-Chancellor” shall be substituted;
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(b) after sub-clause (v}, the following sub-clause shall be inserted, namely : —
“(vi) the Joint Registrar;”;

(2) under the heading “Class H—-Onﬁnmy Members”, in paragraph (A), in
clause (iv),— '

() for item (@), the following shall be substituted, namely : —
“(a) one member by the Rajkot Municipatity,
(@a) one member by the Bhavmagar Municipality,”;

(i) in item (b), for the words “the Municipalities” the words “the other
Municipalities” shall be substituted.

11. TIn scction 19 of the principal Act, in sub-section (1), in clause (i), for the
words “The Rector, if any” the words “The Pro-Vice-Chancellos™ shall be syb-
stituted.

12, In section 21 of the principal Act, in sub-section ¢I), in clause (/). for the
words “The Rector, if any” the words “The Pro-Vice-Chancellor” shall be
substituted,

13. In the principal Act, after Chapter 1X, the following Chapter shall be
inserted, namely:-—

“CHAPTER IX-A
AvuTtonoMous COLLEGES.

48A. (1) Any affiliated college or University college may by a letter addressed
to the Registrar, apply to the Syndicate to allow the college to enjoy autonomy
in the matters of admission of students to the College, prescribing the courses of
studies in the college, imparting education, holding of examinations and the con-
duct of examinations (hereinafter referred to as “the specified matters”).

{2) Either on receipt of a letier of application under sub-section (#) or where
it appears to the Syndicate that the standards of education in any afiiliated college
or University college are so developed that it would be in the interest of educa-
tion to allow the college to enjoy autonomy in the specified matters, on its own
motion, the Syndicate shall —

(@) for the purpose of satisfying itself whether the standards of education
" in such college are so developed that it would be in the interest of education to
allow the college (o enjoy autonomy in the specified matters--

(i} direct a local inquiry to be made by a competent pefson or persons
authotised by the Syndicate in this behalf, and
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(i) make such further inquiry as may appear to it to be necessary,

(b) after consulting the Academic Council on the question whether the
college should be allowed to enjoy autonomy in the specified matters, stating
the result of the inquiry under clause (@) record its opinion on that question and

(¢) make a report to the Senate on that question embodying in such'report
the result of the inquiries, the opinion of the Academic Council and the opinion
recorded by it.

(3) On receipt of the report under sub-section (2), the Senate shall, after such
fucther inquiry, if any, as may appear to it to be necessary record its opinion
thereon on the question whether the college should be allowed autonomy in the
specified matters.

(4) The Registrar shall thercupon submit the proposals for conferring such
autonomy on such college and all proceedings, if any, of the Academic Counci,
the Syndicate and the Senate relating thereto, to the State Govermiment,

(5) On receipt of the proposals and proceedings under sub-section (), the
State Government, after such inquiry as may appear to it to be necessary, tnay
sanction the proposals or reject the proposals.

{6) Where the State Government sanctions the proposals, it shall by an order
published in the Official Gazetie confer on the college specified in the proposals,
power to regulate the admission of students to the college, the courses of studies
in the college, the instructions, teaching and training in the course of studies, the
holding of examination and the conduct of such examinations and power (o
make the necessary rules for the purpose after consulting the Syndicate
and such other powers as may have beerf specified in the proposals.

(7) A college exercising the powers conferred under sub-section (6) shall be
called an autonomous college.

(8) In the case of an autonomous college, the University shall continue to
exercise general supervision over such college and to confer degrees on the
students of the college passing amy examination qualifying for any degree of
the University.

48B. (I} For the purpose of enabling it to exercise the powers conferred onsStanding
it under section 48A, an autonamous college shall appoint a Standing Committee Committece.
consisting of —
(!) the Principal of the College as its ex-officio chairman,

(i7} heads of the Departments in the special subjects taught at degree level
in the College as its ex-officio members, and

(7)) such other members not exceeding five as the college may think fit to
appoint.
(2) The Standing Commiltee shall exercise such of the powers of the college
under section 48A as the coliege may delegate to it
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(3) The Standing Committee may appoint a special commiitee or committees
for the purpose of exercising such powers and performing such functions of an
authority of the University other than the Senate, the Syndicate and the Academic
Council, in relation to the College as the Standing Committee may, subject to
such conditions as it thinks fil to impose, assign to it or them.

48C: (1) Every autonomous college shall furnish such reports, returns and
other information as the Syndicate may require to enable it to judge the efficiency
of the college.

_ (2) The Syndicate shall canse every autonomous college to be inspected from
time to time by one or more competent persons authorised by it in this behal.

48D. (1) Where in respect of an autonomous college the Syndicate is of
opinion that the efficiency of the college has so deteriorated that in the interest
of education it is necessary to withdraw the poweis conferred on the college,
under section 484, the Syndicate shall send an intimation {o that effect to the
Principal of the college staiing that any explanation in writing submitted within
a period specified in the intimation on behalf of the college will be considered
by the Syndicate :

Provided that the period so specified may be extended by the Syndicate.

{2) On receipt of the explanation or on the expiry of the period referred to
in sub-section (/), the Syndicate, after considering the explanation, if
any, and after such inspeclion by a competent person of persuns autho-
rised by the Syndicate in this behalf and such further inquiry as may
appear to it to be nccessary and after consulting the Academic Council shall

make a report to the Senate.

{3) On receipt of the report under sub-section (2) the Senate shall, after
such further inquiry, if any, us may appear (o it to be necessaty, rtecord its
opinion in the matter :

Provided that no resolution of the Senate recommending the withdrawal of the
powers conferred under section 48A shall be deemcd to have been passed by it
unless the resolution has obtained the support of two-thirds of the members present
at the meeting of the Senate, such majority comprising not less than one-half of
the members of the Senate.

(4) The Registrar shall submit the proposal and all proceedings, if any, of
the Academic Council, the Syndicate and the Scnate relating thercto, to the
State Government which after such further inquiry, if any, as may appear to
it to be necessary shall make such order as it deems fit and communicate it to

the Senate.

ollege, the rights conferred under
under sub-section (4), the college
fied in the order.”.

(5) Where in the case of an autonomous ¢
~ section 48A are withdrawn by an order made
shall cease to be autonomous college from the date speci
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14. After section 60 of the principal Act, the following section shall be Tnsertion of

. N seetion B0A

inserted, namely : in Guj. 39
of 1965,

“60A. (I} It shall be the duty of the University to so develop the standards Duty of Uni-

of education in each of the following University Colleges, namely,—- Hor T otan-
dards ?f ]

(1) the Samaldas Arts College, Bhavnagar, g:;_ﬁ:ml;:i-

(2) the P.P.Institute of Science, Bhavnagar and versity Colls-
ges within

(3) the M. 1. College of Commerce, Bhavnagar, three years.

that the University College shall, within a period not excceding three years
from the date of the commencement of the Saurashira University {Amendment)
Act, 1968 become capable of exercising the powers of an autonomous college
under section 48A.

{2) On or before the expiry of the period specified in sub-section (7). the
Registrar shall make a report to the State Government recommending confer-
ment of autonomy on the University Colleges menticned in sub-section (1},
and thereupon, notwithstanding anything contained in section 48A. the Stale
Government, may by an order published in the Official Gazette, confer on such
University Colleges the powers referred to in sub-section (6) of section 48A,
and such other powers connected with such autonomy as it may deem fit.”
Amcndment

of section 63
of Guj. 39

(1) for the words “first Rector” the words “first Pro-Vice-Chancellor” shall be of 1965.
substituted. '

(i) in the marginal note. for the words “first Recter” the words “first Pro-
Vice-Chancellor” shall be substituted.

15. Tn section 63 of the principal Act—-

16. (1) Notwithstanding the amendments made by clanse () of section 10 of Transitional
this Act to clause (iv) of paragranh (A) under the heading “Class T1-Ordinary Provieions:
Members” in sub-section (I of section 16 of the principal Act,

(@) any nerson elected to the Senate of the Saurashtra Universitv bv the Raikot

Municipality as a member under item (@) of the said clavse (iv) as it stood

before the commencement of this Act and holding office immediately hefore

the commencement of this Act shall continue to hold affice under the said item

{a) as amended by this Act for the unexpired nortion of the term of his office.

(b anv person elected to the said Senate under jtem (F) of the said clause (i)
hy the Presidents of Municipalities and holding office nnder the said item (hy
immediately before the commencement of this Act shall continue to hold office
under the said item (b) as amended by this Act for the unexpired porttion of the
term of his office.

(2) The term of office of a member to be elected for the first time under item
(ar) of clause () of paragraph (A) under the heading “Class 1T-Ordinary
Members” in sub-section {I) of scction 16 of the principal Act shall be co-ter-
minous with the term of office of the member referred to in clause (@ of sub-
section (7} of this section.”.
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